3, . ",.' .
: " '\ K i ] . . - 0
,{i‘»‘ Ijist ef Papers in Original Applicatisn
" :

ANNEXURE - I

Ne

‘iﬂi“

ﬁ‘ﬂ 690 /45 '“

S1.No.Of “"Date of Papers Description
Papers. or Oof Papers.
Date of Filing.
o 2'. -
' < part - I
‘9:7/ - %T> Original Judgement
1 pARS L 9> 0.A. & Meterial Papers.
] :
g .
1 Vo \\ - K3 Counter
Reply Counter.
| (/// '
0
paRT L I, PART --— TII, PART -~ IIT
' Destroyed.
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

' | RECORD SECTION INDEX SHEET
“0.A. No. £490 1995
Appficant (S) ’:D 7’:7 %J a/t/(-e‘&a M«[M

Versus

Respondent (S) ﬂ C§7 A cgvuﬂ"( %/(5‘ /D D W&\é %?@""D{Q

%
#

T2

Description of Documents. ) Page. No.
Part. | .
Order Sheet _ . / 2——‘2/-
Original Applicaticn ' 3 E /0 '
Ma-terial Papers_ | ' ‘ | / / /Z- / &
_Order dated |
éounter Aﬁi’da;fit.. ) ' / ?ZE 23
Reply Affidavit |
Order . dated _ 4 {-b- 7,{‘ | éZL( [%‘-22 |
Part. Il |
lDupIicate.Order Sheet. . ) ﬂ
" Application | / | ) ,
" Mat‘erial Papers | | / .o ‘# )
}:r — _' / // i
/ " Order dt. ]
" Counter Affidavit e f/
" Reply Affidavit [ .
" Order dt
~ Part-fil
| Vakalat | \ /
Notice Papers M | : : .
Memﬁm |
/’,_____
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CENTRAL ADMINISTRATIVE TRIBUNAL
| HYDERABAD BENCH

O.A. NOJTANO. ...ooovorriersvrorere &A% ......................... 1999 .

................... W MQ)»\J\‘E*'Q \ Applicant (S)

Q "%\ﬂ\\\c?Versus '
ANEL S %\ﬁ@!\ \‘r\@g C;}.\u\ ‘“N\‘m‘%‘\gx( Respondem(S)

Date | Office Note : ) . Orders

b
. I A . . i 77- .. - W .
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CENTRAL ADMINISTRATIVE TRIBUNAL
- HYDERABAD BENCH - HYDERABAD

ORIGINAL APPLICATI()N NO. {E),Q('Q OF 199
Shri _Q./ - ,g.ﬂwmb—u _ Applicant (s)
e : Versus
Pefber- - (fzdﬁ—s% =y /waé&/wbw(
L . . (‘1 -
¢ <3
@ Respondent (s)
Ty e | | |
e , This Application has been submitted to the Tribunal
sl

. by /vm, cﬁ Mﬁm%ﬂ“—— J'/‘//;’%‘T“ Advocate under section 19 of the

Administrative Tribunals Act. 1985 and same has been scrutinised with reference to the points mentioned
" in check list in the light of the provisions contained in the Admlmstmnve Tribunal (Procedure)

Rules, 1987.
The application has been in order and may be listed for admission on &3

Scrutiny Officer. 4 Deputy Registrar (J)
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" 10.

11.

12.

13.
14,
15.

16.

17.

18.

Has the index of documents been filed and has the y
paging been done properly? (

Have the chronological details of representations ,J'LL,-
made and the outcome of such reprcsemauons been :
indicated in the application?

Is the matter raised in the application pending
before any court of law or any other Bench of the
Tribunal? -

Are the application/duplicate copy/spare copies
signed?

Are extra copies of the application with annexures
filed.

a)  Identical with the original

b) Defective

¢)  Wanting in Annexures

d) Distinctly Typed?

Have full size envelopes bearing full address of (‘(
the Respondents been filed? ,/

Are the given addresses, the registered addresses? ('?

Do the names of the parties stated in the copies, '
tally with those indicated in the application? S

Are the translations certified to be true or sup A

. . . J
ported by an affidavit affirming that they are et
true?

Are the facts for the case mentioned under item
No. 6 of the application.

a) Concise? }
'b)  Under distinct heads? ) L_,
¢)  Numbered consecutively? ' et

d)  Typed in double space on one side of the paper? Y
;

-

Have the particulars for interim order prayed for,
stated with reasons?

o

m] fer /Zu

’

-

L
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Cheek Sheet
1 - CENTRAL ADMINISTRATIVE TRIBUNAL
“ HYDERABAD BENCH
INDEX SHEET (DUPLICATE)
3 _
3 APPLICANT (S) ) y
.............................. BV AT B e '?"'h-""(\r"_'
_RESPONDENT (S) | Y
It 2150, St £ e B Y
B
‘ : Particulars to be examined Endorsement as to result
K] C} .
L ’ of examination
R _
1. Is the applicant competent to file this application”? : 7
| 7
2. .a)  Isthe application in the prescribed form? (7
b)  Is the application in paper book form?
¢)  Have prescribed number of complete sets of the S)
application been filed?
3. Is the application in time ? (7_
If not by how many days is it beyond time ? e
Has sufficient cause for not making the application in time stated?
4. Has the document of authorisation/Vakalatnama been filed? 7
4
5. Is the application accompanied by B.D./1.P.O. .
for Rs. 50/-7 Number of B.D. / L.P.O. to be recorded. %
6.  Has the copy/copies of the order (s) against which
- the application is made, been filed?
7. (a) Have the copies of the documents relied upon -
by the applicant and mentioned in the application ‘T(
been filed?
(b) Have the documents referred to in (a) _above g )
duly attested and numbered accordingly?

(¢)  Are the documents referred to in (a) élbo‘ve
neatly typed in double space?

P.T.C.

B i o
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| CENTRAL ADMINISTRATIVE TRIBUNAL
e HYDERABAD BENCH
t
™, .
H ). INDEX SHEET (ORIGINAL)
: J o |
T ,;-f o : )
~ S 0.A. NO. =3 ig - of 1992
h CAUSE TITLE DR WQ)\V\&K\N\\M
VERSUS
?? ©) oo d\\nm
\'7 e S _Q_.ugg\ h\é’rd GB\J\/L\W M
e
JL/) S1.No. Description of Documents Page No.
L. Original Application | \ i
2.. Material papers .
3. Vakalat \
4, Objection Sheet —_—
5. Spare Copies 2
6.. | Covers | 2
o /
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. .'IN THE CENTRA AIMINISTRATIVE THIBUNA :: HYDERABAD BENCH ::
' AT HYDZRABAD
R 0.4. W0, &{OOF 1993,
©ooe 0T BETWEEN:.
ToA (N
; D ANT ANEYULU,
! 'S¥¢ sri D.Rajanna,

© .. rMged about 58 years,
© 7 Qccunation: Postal Assistant,

3 Hyierabad G P.O. .
. *J;j HYURRABAD. _ ) o .. APPLICANT.
| D
1;; 1. Seniér Superintendent of Post Offiées,
kY ' Hyderabad City Division
T O  HYDERABAD. ’
j' ‘}‘ 2. Officer on Special Duty/Inguiry,
o Office of the Chief Post Master Generd ,
311 : . . A.P.Circle,
y & . HYDERABAD. o .. RESPONDENTS.

CHID NOIOGICA, STATEMENT OF EVENTS.

 mm R AR 4E EE  mm mm e me mm  we  a s es W s s 48 R am AR Em  ms  am A R WS 4B ek ua e

e s e mm wm mm e mh ek e Ma  mm mm oem wm omm owms sl wa mE W emk A M e ek an am ew e

1. 19.5.1988 ' The applicant was issued a charge memo
No. I.14-1/88-39 of Senior Superintendent
of Post Offices, Hyderabad €ity Division
Hyderabad imputing cerbtain allegations
against the applicant.

2. 2.2.19892 The inguiry commenced in the said
' : allegations against the applicant.

3. 26.5.1983 The last sitting of the inquiry was
’ . held by the Inquiry Officer in the

presence of the applicant and the
presenting officer. The induiry is
being continued in snails<pace with
no intention té complebe the inguiry
before 30.,6.,1923, i.e. the date of
superannuation of the applicant.

Hence, this application before the
Hon'ble Tribunal

el e e e e el el e G e mmm e AS SAm mAm e med e e e uy
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Place: HYDERABAD
Date: 21..6.1993.
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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS
' ACT, 1985. , - '
O.fe M0, &S F 1993,
BETWEEN : |
D. AT ANEYULT,

8/0 Sri D.Rajanns,

- fged about 58 years

HYDERABAD,

b 2
Occupation: Postal Assistant,
Hyderabad G.P.0. :

AN D

1. Senior Superintendemt of Posght Offices
I b

Hyderabad City Division,
HY ERABAD, :

2. Officer on Special Duty/Inguiry Officer,
0ffice of the Chief Post Master General,
‘ ﬁl-oPoCirCle ' ‘
HYDARABAD,

T DE X,

No. _ No.

1. Applicatio o -

2.  Memo No.F14-1/88-39, dt: 19.5.1982 '
of the Pst respondent ) Ix

3. lemo Wo.I/8PL-2/89, dt: 2.9.1989
of Agst.Supdt. of Post 0fiices,
Sec'bad Tast Sub Division,

Hyderabad - 500 659. IIIj
4, Daily Order Sheet No. 32 under file 3
No.Dige=-80/90, db: 256.5.1993, TV

COUNS BOTHE

Date: 21,6.1993,
Place: HIDHRABAD.

FOR USH IN TRIBUNAL'S OFFICE:
DATE OF FILING: O R

DATE OF RECEIPT BY PFOST :
STCN AT URE:

. HEGISTRATION Wo. FOR HREGISTRAR.

————u—--———n———-———_un”‘__“_

ﬂ—-ﬂ-“——--—ﬂ—-—-u——-n--“ﬁ——-uﬂ

.. . APPLICANT.

. AESFONDENTS .

- o e T e e

1 to 6

. ! -
smx@ﬂﬁa OWPLIC AN,

.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :HYDERABA) BENCH:,
4T HYDERABAD,

0.4, 10, &S OF 1993,
BETWEEN:
?--f D . AT ANEYULU,

..
@-v— .

S8/o Sri D.Rajanna,

Aged about 58 years,

Occupabion: Postal Assistant,

Hyde rabad G.P.0. \
HYDERABAD, .« APPLICANL.

-j;_r

AND
(@ 1. Senior Sum rintendent of Post 0 ffices,
Hvderabad City Division,
HYDERABAD.

; : o, 0 fficer on Special Dubty/Inquiry Officer,
0 ffice of the Chief Post W astﬁr General,
4.P.Circle, '
HYDERABAD, : »» HESPONDENIS,

DETATLS OF THE APPLICANTs -

Address for service of summons/motices X SATKA RAMA KRISHFA RIO
on the applicant: _ I ADWOCATE, 1-70-09,
ASHOKH aGARS HYDERM%@..QO

1. Parbiculars of the order against which the apnlication is made:s

—— i

#This Application is against the impugned Order .
Memo No.F.14-1/82-89, dt: 19.5.1988 of Senior
Superintendent of Post Offlces, Hy erabad City
Division, Hyderabad - 1,

o, JURISDICIICK OF THHE TRIBUNAL:

' The 'applicant' deciares that the subject matter.of the order
agéinst which he wants redressel is within the jurisdiction of
theTribunal u/s.14 (1) (v) (ii) of the Adminis trative Tribunals

tct, 1985,
S 3, LIMIT ATION :

- The anplicant further declares that the application is
within the limitation period prescribed in Section 21 (1)

(8) of the Administrative Tribunals Act, 1985,

5 ey
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4, FACES OF THE CASE: ' ' o -

The applicant humbly submit that he 1s working as Postal
Assistant in Hyderabad G.P.0. He has got about 32 yeérs il ]
service in the Department including 28 years as a Postal %ssis?ant;
ail these years, he has been discharging his duties with utmost

devotion and sincerity.

2. hile vorking as Postal Assistant, Khairatabad, the
applicant_was served with a memo of charges on 19.5.1.988.

The =llegation was that the plicant was responsible for certain
shortages in articles in the Postal Stores depoty Hyderabad

dn ring the y®ar, 1983,

3e This chAarge sheet was dealt with ubtmost leisure by the
Disciplinary Authority and the Inguiry Authority. Thoush the
charge shest was lssued some five years and one month baelk

the case on behalf of the disciplinary authority is not vet
completed. A straight witness is ®t to be examined and then

the enbire gamut on behalf of the defence is to be comnl.eted

with the speed in which the Tnouiry is being conducted, it may

tale another one or two years to complete the case.

4, The applicant is due to retire from serfice on saparanmustion

on 30.6,1993. The a_leéation against the applicen®t = relatzg to
1983. Inspite of hav ng 10 years time, the discinlinary authority
chose not_to conplete the pmceeedings before hisg superannustion
which is a'déliberate attemnt to harass and financiaﬂjhanaicaﬁ

the applicant at the time of his superannuation. If a discipiinéry
groceeQings is continuing at the time of superamnuntion, the
appkicant will be paid only a provisional pension w/'r 9 of
C.CQS;-(Pension) Rules,11972 and hi; gratuity, commutation and

leave encashmert worth more than Rs.1 lakh may be with-held.
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5. The respondents are deliberately trying to prolong the case

i

only to caunse financial hardship to the applicant. Any‘inquiry

80 prolonged is bad in Law as observed by the Supreme Cours in

A.I.RE. 1990 B.C. 1308, There was enough time for the respondents
to complete the incuilry within ten years but even with the
imminent superannuation of the apnlicant on 30.6.1993, there is

no urgency felt by the respondents, FThe last sitting in the

ANT. Pase T : -
inguniry was 26.5.2993 and so ar the date of next sitting has

not been notified, If therrespondents are allowed to continue
the inquiry in this fashipn; the ultimate veswlt would be that
the applicant is denied of his leéitimate dues on the due date,
Eventhough any irregularities were proved agaiﬁst the 2pnlicant

T Térmegerpirregularvity committed in 1983, the punishment

if any would have, been over much bhefore 1993 and the‘a?alicant
would have‘been allowed to retire wvith whatever bDenafits he was
due to get. But the deliberate delay being caused in the inouiry
is only for the purpose that the applicant should retire with no

benefit even after 33 years sglncere service,

6. Since the respondents had ten years to dispose the case against
the ‘applicant =and five years, one month even after the issue of

. . A '
the charge sheet, the action of the respondents in not completing

the iﬁqdiry before superannustion ishunjustified.
7. Hence, this humble application before the Hon'ble Tribunal.
5. GROUNDS FOR RALISF WITH LEGL PROVISIONS:

The applicant was charge-sheeted on 12.5.1988 for certain

irregularities alleged to have heen conmitted during the year, 1983,

-there was abnormal delay in issue of the charge:sheet. Even sfter

izsae of the charge sheet the inguiry against the applicant wasg
conducted in a very lelsurely manner and after five vears 2139 one

month of the charge sheets The case on behalf of the diseciplinary

o —

¥



-
[T
N

a8
-k

authority is yet to be presented before the Ingniry O0fficer.
The inordinate delsy in thé Lassue 6f the qharge sheet and
in the conduct of the ;nquiry is unjustified as observed by
the Supreme Court in case A.l.R. 1990 5.C. 1308. The ‘
applicant is due to retire on supersnnuation on 30.6.1993
and as per Rule 9 of'C.C,S.‘(Pension) Rules, 1972, the
apglicant would he paid-only provisional pension. The
liabilities to be discharged by the anplicant anticipasing
the pensionary benefits would be upset by the deliberate
delay caused by the Inguiry 0 ffics énd'Disciplinary
Authority in the cage. Ig view of the heavy delay,
with-holding of pensionary benefits of the apnlicant

is unjustified.

G, DETCATLS OF THE RIMEDIES EXHAUSTED,

The applicant declares that he Was availed of all
he remedies available to him under the relevant semwice
mMmles,

Agzgrisved against the inordinate delay in conducting inquiry
by the Inquiry O fficer, the application renresented verbally to
by respondents to complete the inquiry as early as possible
as he was retiring on 30.6.1923. Consequently a sitting of the
inquiry was held on 26.5.1993 and inspite of repeeted verbal

representations, the respondents seem to be not interested to
conclude the inquiry before 30.6.1993 i.e. the date of

retirement on superannuation of the anplicant, Therefore,

the apnlicant has no other 2lternative except to approach this
Hon'ble Tribunal to seek direction to the respondent to complete
the inquiry proceedings before his retirement.

Hence, this application before the Hon'ble Tribunal.




7. HMATT EhS HOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURL

ihe 'm*)llcant further declares that he had not previously
filed any ary nllcatlon, writ petition or sult regarding the matter
in respect of which this application has been made before any

court or any oth T ulthorlty or any other Bench of the Tribune=l

nor sy such application Writ Petition or sult is pending before

any of thenm.
3. }ELIEF.(S) SQUCGHT & -

In view of the facts mentioned in para (4) ahove the

applicant prays for the folloz,«fing rel:i.ef(s). %":{WM Tnﬁﬁwi

- Z@: ﬁsdfﬁﬂfd ‘cw};\lg I—T%blﬁmburh}wapdy be Dleam

an ULl wup'{m ons MUJM bw&
to direct u‘le r-—“"‘. '*' WP T v % ﬂ,f”we, )
. Y cvill CAE— R Rt e oi-tccvf\eq M«HMM\&
%35995)(§ na cch oL.her and further ordér or order .
as the Hon'ble Tribunal may deem fit. . %W fm—a»(w
9, INTERIM ORDERS IF AVY PRAYED FOR: - ‘ ey DTN ES

Pending final decision on the application, the annlicant

seeks the following interim relief:

The applicant iiumbly prays that the Hon'ble Tribunal may
he ple'ased to mﬁer the respondents to pay his retirement
gra.tui.-ty, comnutation and leave salary encashment on the date
of his Sunel*annuafion in view of the\hea'vy delay in the conduct
of the inquiries, pending disposal of the 0.4. and pass such

[ .

other and appmpriaue orders as deemed fit,

10. NOT APPLICSIE.,

ety
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11, PARITCULARS OF THE B ANK DRAFT /POSTAL CRDER -
. filed in respect of the application fees

'1. P.-O O/D‘D‘HOQ ,gloggehqma | o

2. Datex 21~E-93

- 3. P‘“e. RSofJO/—

4. Wame of the Office of Iscue: ASweleN=§=V N
5. Name of the 0ffice Payable at G.P.0. HYDERABAD,

19, LIST OF ENCLO SURES : - LPO.BE:
Sl.’l‘To. Detal;s of bhﬂ Documen S “InneExure HNo.

-n——;m-———-—-—-—-—.u———n-—-.n—.-_...—«-._—

VERIFICAT TO N.

-

I, D~MJANEYULU, s/0 IvIr.D.IL*-?,j?nna, aged 58 years, working
Pogtal Asci _,tpnt in the Office of the Hyderrbad G.PO ., BX

Hyderabad db hereby verify that the contents of paras 1 to 4 and

6 to 12 are true to my personal knowledge and para 5 believed

to be true on legal advice and that T have not suppressed any

material factsg.

Places HYDERABAD,

Date : 21.5.1993 /(//w
- coUNsEs HE

-

SLFOR
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Regulsr Hearing in the ¥ o 14 lnquiry agodast S/Shxl V.R.Chedda,

PA, _Kha;rambadh?c end Lot smeyulu, PA Hyderabsd Gie held by
Shri G.Budcappa, OSD(DI} & , % CPRG Ar Clrcle, Hyderabad 300 CO1

MR

& Venuo: Cuivs Chewbers, Mok Sedon, 15t floor, Hydersbodsl
Tie & 1i0Chres
s . presents  s/shri., ' ]
~ 1. G,Buddspps, T U 4
2, Codeshuachnaryd o ' '
3- Vaf‘i.mellé ' CD-l
4, L.Anjeneyuln J i
4 e inguiry commcnced at 114:5{::&::5. After waiting upte lldohre
the actucl ingquiry took plac i when both the Cherged Officer ett.naed
the Gu's Chombers, the ven : Xor inquirge shri Uesnjoneyulu, one.
of the charged ofiicers gevi & representation to the 1.0, along with
3 letter of ohri L.Dasodare iso, his &G stating thet his AGH :
Shri L.Demodararee, Techndc. i SupGivisor, is precccupled and thereiols,
ha is hot in @ position to i iiend the inquiry. As such, he ruguostod
the Y.C. to postpone the dnc dxy, Lven, the Aty whe B hds ledter
a dressed to the 10 expres:: i his inabilit¥ to attend the inguiry e
postpene the same boguuse ©f s preeccupation in some other woilk,
The l.C. after exaudninc 2 botih the representstions, bus
considered the requesy of 1. C.,, ss well as bla AGS end adjcurned
the inqu-Tyed (g~ 20 | S . .
The dotes omd the saxk . .ue of the enguizy will be intimoted
in due course,. , ‘ - ‘
A copy of this LGS is su .livd to both the C..Gs and
ooy gERrE
Cuml ¢ Lﬁli{%’ B vl
. . "J , ) -
A 2637 :
R S
/['b p v
ps 3] ;
® ‘_
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™~ !] p
. Y
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. diractaed to submit

"in respect of
- He shouwld therefore,

R
A!\.d\"-"’" TR

DEPARY

Jfflce of the Senio:
Hyderabad City D3

Memo .

— . -
ot 4 A 4
.

N OF-TOBES - INDIA

Superintendent of Post OFf
ris fon, Hyderabad - 500 COt.
*% : . .
dtd. at Hyd-1 the $0.05.1988,

Hoo. P1d=1/88¢

Il

MORANDTUM

The undexr:
acainst HSrdi. D. Ang:
Rule~14 of the QJent:
Control and Appeal)
impututions of misce
of which the Inguir:
in the enclosed stas
A statement of imput
support of each ari:
A list of documents
whom,

Srie . Ail

Memorandum & wrltter

"state whether he des

He is infc
those

3)

articles of chargea.

4) Sri. D. A
informed that if he

of defence on or bef .
does not appeax in y:
otherwise fails or ra
of Rule-14 of the Lu:

the articles -
‘are also enclosed (.

tgned proposes to hold an Ingquixry
wyulu, Ph., Khairtebod HCO undex

L Civil Sexvices(Clessification,

wles, 1965. The substance of the

duet ow migbehaviour in resuvect

ig proposed to be held is met out ¢
ment of articles of charge (Amexure~L).
tdorw of nisconduct oxr misbehaviocur in
Le of charge is enclosed (amnewurc-II).

7 which, and a list of witnesoes by
chargas are proposed to be swusiainaed

nexuwe~III and IV).

weyulu, Pia., Xhairtabad HO is

iin 10 daye of the receipt of thise
statement of his defence and also to
.res to be heard in person.

med that an inguiry will be held only :
wwtlcles of charge as are not adm&tted.-
specifically admlt or deny each

anayulu, FA., Khairtabad HO ig furthexr
‘Oei not submit his written statement
the specified in pars 2, above, orx
raon before theinqgquiring avthorny o
fuses to comply with the provisions
Atr¢1 Civil Services (Cludaification,

Central and Appeal) ilules; 1965 oxr the ordero/direct;on

issued in pursuanca oF

! -

autnormty may held

5) Attention

HO is dinvited to Huld .

(Conduct) Rules 196
bring or attempt to
to bear upon auy Sy,

in respect of matte. .

Government. If any
from another person
thege proceedings,
is aware of such rég
at his instance and
vmolatlon of Rule=2J

6)

Copy toiw-
1) Official.
2 PI* of the of

%)4)Vigilance St1

-

The recely :

‘he sazd rule, r .
R the 3nqu1rLW(

iagulxy awolnst hin expzrte.

P Srd. D; &njaneyulu, PA., Fhairtabod

20 of the Central Civil Services(

under which no Govermment servant shill
~wing any politieal orx outside influence
sior authority to further hésfin- terend
partaining to his . cervice uundexr the \
eprosentation is received on hin hehal”

a respect of any matter cewlt wth in Vo

+

Sc owill be presumed that Sri.D. Anwaneyu.!

apsentation ard that ik has beeh naae
uctlon will be taken wgainsf him Tor |
of the ¢CS{Ccnduct) Ru¢ﬂ5,91964o

of this Memorandum may he acknowled

S

Seniox updt. Poat Offices, 1j |
Hyderabad City Division, / .
Hyderabad-500 001, . _

B S=2 ol . . e
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. Sta
‘against Sri.,. :
and now Pi Kh

The
functioning .
Hyderabad and
June, 1983 did

‘printing papex

handed over th
reams and thei-
to the Departu
by his above .
and devotion t

Rule-3(1)(i) ai

NNEXURE -1

ment. of Articles of Chargg framed
finjaneyulu the then P4 PSD Hyderabead
rtabad HO. Hyderabad-500 004. *
X :

AL rcCcEE T ‘ a

e said Sri. D. Anjaneyulu while
Veotul Assistant (Procurement) PSD
wtodian of paper stock dwring '
rot handover correct ztock of white
-dme 17"x27" to his successor and
paper with a shortage of 512.269
oy caused loss of about ke 46,907 .48
ats Thus the said Sri. D. Anjaneyulu
L failed to maintain absolute integrity
duty and contravened the provisions of
4 (ii) of C.C.S5.(Conduct) Rules-1964.,

o

.
I L I e

That [¢Guring the aforesaid period and -
while functioning in the aforesaid office the said
Sri. D. Anjaneyulu, failed to account for the correct
stock of white printing paper (Size 27"x34") at the

time of physice
to hies successc
reams and loss

Thus
to maintain ab:
contravening *4:

L verification and hunding over stoclk
» resulting in shortage of WPP 140
'2f e 25,627.00 to the Department.

the said Swyi. D, Anjaneyoiu failed
rlute integrity and devotion to duty
s vrovisions of Rule 3(1)(i) & (i1)

0f CeCuB.{Condi ;%) Rules-1964.

Senior Supdffxafiiost.0£ficas, g}
' Hyderabad City Division, - , ¢
Hyderabad=500 001 : :
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ANNBXURE - IT

. Stet ment of imputation of misconduct or

-misbehaviour I : cupport of the articles of chayge

framed agains i, D. Anjanepulu the than PA P3D
and now PA Xh sabad HO., Hyderabad~ 500 004. "

- Em ey ar me oW M U NN MR M A w Ee W e T ER w e B o e e

4 VI CIE-TI

Sxi. Y. Anjaneyulu, worked ss PALPF)
in the TSD Hy«w wabad during June, 1983, He was
the joint cus i dien of paper stock kept in varioub
godowns, The Hper stock size 17%x27" waes kept in

"Walker=town &o,owu. According to.the stock register

of white prlntﬁng paper size 1T7%*x27" the stock was
4342.290 as on:11.04,1983 and there was no issue

upto 21,06, 1983 The stock of paper kept in Walkerx
Fown Godowns WdB handed over by him to Sri.Ch.Yadagiri
on 21,06.,1983.¢ But in the physical verification
report prepared on 01.07.1983 the stock of puper

‘of size 17“x27gmkopt in Walker=town Godown wow whéwn

as 3830.,021 resms while the stock registex showad
4342.021 rowws. This aoctually (3830.021 reams
reprebented the actual ‘stoek of paper. (17"x27%) as

on 21.06,1983 handed over to the new incumbents,

Thus it is ueen that the stook actually handed over

was 3830.021. ;”hen this is ocompared with the entries
dated 21.06.1963 in the stock register there was_ “short-
age of 512, 269 Lroamd

‘ In n; gtatement Sri. D. Anjaneyulu, befare
the ASRM PSD Hyderabdd on 17.12. 1983, has .admitted .
that he had handud ovew the WEP (17"x27") short to the
extent of 512,2¢) rerus to efimx. Ch.Yadagiri and V.R.
Challa when L1, made over the charge to them,

The: .he said Sri. D. Anjsneyulu as PA(PF)
did not hand o 21 the stook of paper correctly asnd |
propéerly, ver . “ing in shortage of paper 512.269 reans
worth M. 46,90 .45 causing loss to the Govermnment.
Thus he failed 1o maintain absolute integrity contra-
vening the pro isions of Rule=3(1)(i) of C.C.S.
(Condust) Rule. -1964. .

RPICTE«TI

3ri. D, Anjaneyulu, Postal Assistant,
Khairtabad HO ' orked as P4 IPSD Hyderabad andyeustodian |
of white print ng paper during'June, 1983. While. »
handing over" ﬁharge to Sri. Ch. Yadagiri, PA and Vo
Sri. V. h.Challa, AMbD(Invoice) the stock of paper kept:
in var%ous godowns were verified and a std%ement Ehowlpﬁ
theﬁposltxon of WFP as on 01.07.1983 was prepared: and
gigned by Sri, D. Anjaneyulu and Sri. ChoYﬁﬁPglrl-‘_

Contd. 02/13-0

T
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AB per the gt

paper was as
o8 - Si-

- AB ¢

/5¢ At -
- the

Phue

The:
27 i

L

AJunq,

‘ : Int
before ASRI 1
that there wan
(27" x 34") wl
" Ch.. Yadagiri -
that he did nc
same. A note

(instead of 1¢) reams 150 was wrongly noted)

raspect of WEI
in the physics
Sri. D, -Anjal.-:

Thy

PP did not hu:

corractly and

of 140 reans -

. Government. I
integrity ana

"
x

£ - : e e e

2 3

w3

i regiater the atook of white-printing
llows: ‘

IEP 27:'x 34"‘
L 25 .08.83 3,990.164 reams

¢ time of physical verificution
tock wds found to be .. 3,850.164 reanms

the shortage arrived at was 140, OO reams

" .
s
]

! Wwas no receipt and issue WYP 51za
< 34" after 25, 05 1983 to the end of
1983.

is statement datea 1T7.12.1983 given

i1 Hyderabad Sri. . Anjaneyulu admitted

shortage of 140 reamzs of poper

:n he handed over the chmrge to Jri.

1d Vol Challe AMSD and also admitted . -

= make any efforts to reconcile the i o

to the effect of shortage of 150 reams -
in EETE

Jige 27" x 34" was made on 04.07. 1985

" verification statement signed by .

/elu and by Sri, Ch. Yadagiri.‘ '

tHe said Sxrie D. Anjaneyulu as PA

svey the etock of papexr of size 27"x34“

~coperly rosulting in shortage of paper.
. +th % 25,627.00 causing less to the
15 he Pfailed to maintain absolute '
wvotion te duty. .

Senior aupdt. of Post Offlcea, '
. Hyderabad City Division,
' Hyderabad-500 001.
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AN X UR - II;

Lluf nf documents by which the 3rtmclea
of charge fram@d against Sri. D.- Anjaneyulu the thgn
PA PSD Hyderabad and now FA Khalrtabad HO., Hyd-4

are proposed r - be sustalned,
{"l

1) Stock Bwok Entries of WPE' Size 17" x27"
dated 11.04 1983 to 25.06,1983., . .

2) Stock Bcok entries of WEP Fize 27“ x 34% *
dated 2‘%05 1983, . . .

3) Ehysicai ‘verification report as on‘914911198§

4)  Gate pa: s dated 22,06.1983 issued to M/s:’
Sivaram Printing VWorke.

. 5) Stateme t of Syl. D. Anjepeyulu dated

rjalg/m 23 gzven before ASRM PRD Hyderabada

6) Statemg;L datad 16 12,1683 of Byi., Ch.Yadagiri
given b,_ore ASEM PSD Hyderabad. ’

S't.a,te:m tdated 1T«12.198% of Srie VeRoChalla .
given b’ ZJore ASRM PSD Hyderabad. T

] .
8)&///Bta+em t dated 19.12.1983 of Szri. VaRsChalla
given . fore ASRM PSD Hyderabad.
9) Statems + of cost of papef Pound sHort in
respect of WEP 27" x 34%". 3¢ P

10) Stateme t of cost‘of paper found shoxrt in
resPQct of WFP 17" x 27" sizee
M»J*

h\’U\ Cﬁ\mwi aden ‘k""w‘ s e .
< o |
—

L [§$>Cf:y;b~/
' Senior Supdt. of Post Offices,
Hyderabad City Division,
' Hyderabad-500 001.
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AN NEZXIURE-IY B

Liat of witne ses »y whom the articles of charge
framed ageins 8SrhieDeAnjeneyulu, EThethgn PA P3BD

LA

Hyderabad and now Postal Assistent,Khsirtebad X
are propoegsed o hs susteined.

1. Sri.V. Gha‘derashehhfraiah ASRM PSB Hyderahads '
(formerlyﬁ and now ASRM Sec'vad Alr Serting.Hyd.

2. Sri.B.Nagplah I¥0 Pig., (formerly) and now 0.3,
office of{the Senior Supdt.of Post offices,
Seounderu?ed Divisions, S X

3. SrieV.R.Chedla the tngn AMSD (Invoioe ) and

now L3G EA Khairtdbad Head Post offioa.
i

4. Sri.ca.radagiri, Ex.PA Himayatnagar; Hyd.29 -
at House Wo. -4-202,Bolakpur,Hyderabad—4B

i - I
i ; N [:Sﬁfiﬁvf‘“/f
it * .Senior Supdt.of Post offices),
i Hyderabged City Division,
' Hyderawad= 500 001,

T :
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The next
’- inquiry acainst Sri _V
. " will be held at Mu)
Loy
on,w} 5. & 041 for
ot e W
. l.’ |
2.
o
4,
The charg
anulry alongthh the 4
and fallure Wwill entqil
' gy to:
L/)/» The Official 2
. /2), The SPM,,
- 3). The
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5). Shri
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
0.A.NO,690 OF 93 | |

Betweem: | | )

D Anjane yulu r ' krrd Appl Scant:

And | |

Srisupdty off Post Offfces . ' R
Hy.dersbad Division and another{f Raspondents

. COUNTER.AFFIDAVIT “FIIED.ON. BEHALF OF THE RESPONDENTS::

I; K.Sandhya Renfy D/O Sri K.Papa Rec aged 31 years
Occupation Government Servicey do hereby solemnly affirm amd

s*t:aﬁe—: as follows:

.“f.i That; I am Assistant Postmaster General (S&) in the
Office of the Chief Postmaster Genaral‘,“R.P.CircIe’; Hyderabad
ond as such T am well acquainted timitwith the facks of the case’

I ami £iling this comter affidavit for myself and on behalf of.

the other other Respondents as I have beenm authorised to: do SO/

The: material averments in thee_o;lf; are denied save those that

are: expressly admitted heredm’ The Applicant is put to strict

pmmf of such averments except those: that are sgeciiﬁcaffiy

admitted hereunder:

27 It fis submitted that commom proceedings were inftiated .

against the: mApplicant along with ome V.R.Chella who were respon=
sible for shortage of 140 reams of paper worth 725,62 7-00 and;
the enquiry was in progressé The Applicant retired on 30=-6=93
and just a fegfew-days before his retirement; he: filed the
present 0,4, om 21-6<93 seeking a direction to. compil.e‘l:ef' the

imquiry before 30-'6.-"'93'3' As the O0.A. has not been disposed of befw

before the date of his retivement and the lApplﬁCanb; had r’c?tined;;
the prayer has heen amended now seeking a direction te declare
the disciplinary proceedings after a long delay as fllegal and
agaimst the: principles of natural justice?

@l‘ESTOR Asst Moo DEPONENT ) (5. & v.;’

s < Jhecar {+CCOUITE] ] U/U Cli.of PUQQS‘;T‘“’GI‘ Genefaf
Bffice ot 1 s bos .4 pT Gl‘.ﬂal'!l, AP, Circle, Hyde‘“UﬂG-SOU OOI’ ?

—
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33 The: delay is; completing the enquiry is partly attri-~
butiable to: the: Applicant as he had sought a number of adjorn- |
ments: on: one pretext or the other and used to submit petition
challenging the appointment: of Inquiry Officer, continuance of
inquiiry and partly on. administrative gmmds’-'." !

1 The gppliicant and one Sri V.R.Chella whiile working as
Postal Assdiistant and Ass:listaml?: Mamager at Postal Stores Depot,
Hyderabad were found respon&ibfle for shortage: of paperd Memosd |
of charges mder Rule 14 of CCS (ccA) Rules 1965 were: issued to
the: applicant a:frd Sri V.R.Chella on 19-5:’-1198&.:, As two. applicants
were: involved im the shortage: of paper, the facts and clircumstances
of the case are sgme—é,f the: case: was referred to the DG Posts, New
Delhi on 7-7-88 for obtaining msanction of the President under
Rule=18 of CCS(CCA) Ruledi The DG Posts in Memoid Noldgh/52/87
AugtTIT dated 29th. August 1988 conveyed the: approwal of the
President: fhat the Discy actiion against both th& offiiicials shall

be talken in common proceddinmgs and Director of Postal Services';‘
Northernr Region, Hy defrab:ad will finection as the: Dii.sc;’.*- authority
for the purpose of common proceeding and shall be competent. to
impase: all the penmalties specified in Rule-11 of CCS(CCA) Fn11e31965-

5% By order dated 30-1-89 Sri. M.A.Rasheed Siddiqui was
appoﬁ.%n:t:adi as Hhqudry Offiicer and Srii C.Seshachary IPE) (P;rﬂnting)
s Presenting Officery The énquiry officer held first sitting

on 15=2=39 in viafch both ‘t:h'e; officials dea:x:i:ed-' chargesy In the
siititing held o 17-7-39 and: 29~3289, the gpplicant and the
official :L"nspectedé the bm:‘d.gihhl docunents listed in Memoit of
charge-sg‘.':j Addftional documents: requﬁéﬁtﬁonexl by the applicant
and other of £icial were perused inm the: sittings held on 19=10=89%
28-11-89% 30~1-00 and 19-3-007

AXTESTOR , DEPONENT

ABBI5 . o JieLTOr (11 TCOUNIs) Asst. Postmaster General (S, & V)

Bifice of the Chrel >, «im s'er Geoersl, D/o. Chiaf Postmzrier General,
A.Ps CIRCLE, HYDERABAD~500 001, A.P. Circle, Hyderabad-300 001,
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6 ) Sri M,A,Rashedd siddi'qum;;; Inguiring Officer mtﬁné:d
o 31-8-91;”;'5 Therefore by order: dated 7-11-91 Sri G.Subbarayudu
OSD; % CPMC Hyderabad was appoimted as Inquiring Officer: The
Inquiring Offficer held sittings on 13-1-92 and 16-1-925 On both
occasions the epplicant requested for postponement of inquiry on
on graund that this AGS was on leave; and on the secomd occasion
on. health groundsi In the sitiings held om 12+3=02, 13=3-92, the
- .  matiwwmevidence on behalf of the Discd awthopity by examining P2
was takeny While examining the FU3 the: inquiry was postponeds
In thn megn while Sri 'G';ESubbara.y-uduz, 0SD functioning as Inquiring
O:E:E:Eper‘ retired and byr"ca;:der dated 28-:12-'-92 Srit M\.\’Tenkata Reddy,
OSD was gppointed as Inquiring Officerd At this stage the appli-
cant: submitted a representation dated 7-1-93 to the: Chief Post-

mas?ﬁe.n.Generalg A.P.Ci"rcleif Hyderabad comtending ﬁlgt- ’c}i-é appeint-
mert of Sri G,Subb;arayuduf;. 0SD by order dated 7-‘}1-91 by the Sr.
Supdti of Post Offifces; Hyderabad City Dni was vitiated by flle-
gallty since the SriiSupdty of Post Offices is not competent te
appoint enquiry ozificelff';::é As the legality of sppointment of

Trogei Tnquiring Officer was questioned; the Inquiry Officer sus
pended fur'th-éfr proceedings ti1l djjsé'oﬁs‘al of the petitioni The
Chief Pogtmaster General considered his representation and dis~
pased of the same en 12%?93, observing that SSPOs, Hyderabad City
Division who is the Disc. Awthorfty is competent: to appoint Inquiry
O:E":ﬂieeﬁi".? There is no: 1llegality ﬁl:rthaﬁaﬁ By that time Sri M.Vemnka~
ta Reddy, OSD was reverted back to his lower post

74 By an order dated 12-4-93 Sri G.Buddappa, OSD was
sppointed as Inquiring Officers The Inquiring Officer nakified
sdthing on 26/27-5~03¢ This was postponed in view of the request
made by the spplicant that his AGS iis not im position to attemd

Ass% t/YiH’ECOF(ACCOUITtS} : ASS?. pﬂSTEAE'g;%M & V’

BHfice of the Chic: Fustmes'er Bener&h | D/O Cmﬂf "osi { arg
. ef f itasie G
A.Pe CIRCLE, HYDERABAD-500 001, - AP, Circle, ”Ydefazadf500%llr ,!
. »
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the inquirys The appliicant: rediired om superannuation on Z0th
June: 19934 In the sittimg held on 16=7-03 the examination of
witnesses on behalf of Discs Authority was completedi

It is submitted that it in terms of the provisions

. contained im Rule: 9 of the CCS (Pension) Rules, 1972, the enguiry

proceedings indtiated whiile the Applicant was in service can be

contimued! and conclude :*
For all. the. reasons stated za.l:to:mae:,ij there are: no: merits

in the 0,4, and this Homourable Tribumal may be pleased to diswmiss

the same with such other orde rs aswgy may be deemed necessary in
the circumstences of the casey

DEPONENT ‘

Asst. Postmaster Generat {5, & V)

0/o. Chisf Postmaster General,
AP, Circle, Hyderabad-SOO GO1,

VERTFICAT TOK:

I K-Saudhyu Paw  heraby state that the: contents of the
above affidavit are true: to the: best of my lowladge and informatior

_Hence: verified on this & = day of Nevy1993 at Hyderabady

A ksﬁljt\Es/Tozf{ DEPONENT

Assistant Director (Atcounts) . Asst. Prstmaster Ger=eal (S, & V)
Bffice of tie Cinet fostuw-ser Gsueral, 0/o. Chisf Fozimrrier General,
A.P. CIRCLE, HYDERABAD-500 00t AP, Circle, Hyaere0ad-500 001,
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IN THE CENTRAL ADWEQISTRATWRB[@\L

' 0.4.N0.690 OF 93

Betwesn: o ,
D. Arieyulm K :ﬁ;‘f Applicaml:
And -———':-; -

-« -~

Sr aupdt‘ﬁ of Post Offs.c:es“ “g o
Hyderabad Division -, e LA
and anothér Lo “""*-—«Responden'ts

c%a» CW A/

r’\,

V' BHIMANNKA -

. Filed by:
A\




il - e sy - . . . L . .o g N
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*}E;QALM‘L»#ILJh——_

“ORIGINAL APPLICATION NO. 3 OF 199

ey wm ma me . e - e e e m e oam e e A - e me em e e v A e dm b e e Em e e e a——

TRANSFER APPLICATION NO. .~ OLD PETN. NO.
CERTIFICATE

_— Oertlfled that no further action is-required to ke taken
and the case if fit for consignment to the Record Room(Lecided)

Dateds @7& L?Lb "; | | _ﬁ

Ccunter Signed,

L4

T Counta Of £ficer/Secti fficer. Signature of the Dealing isst.
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#7, I THE CENTRAL ADNIEIGTRHTIVE TRIBUFAL HYCERAE/L BENCH: AT Lo .
" ) . y HYDERZ BAD . :
™~ . . . ,
- :6.:“1 .NO. 6‘90/93 . ) D‘E_/TE OE JLIDGMEI‘ET: 22 "6.95
\"’"" BETVEEN: .- . e ‘ o - S
D.Anjaneyulu ' ' el t'quplicant
AND
1. Qﬁe Sr. Superintendent of Post Cffices,.
Hiyderabad City Division, .
i H}fd abadc s , ) .
D, The‘Officer on special cuty/InquTry
N Officer, o/o the CPMG, AP. Clrcle,
\w‘iygy . Hyderabad. .o ‘Respondents

' S
- . S

COUNSEL FOR THE APPLICANT: SHRI S&.Ramakrishna Rao

COUNSEL FCR'THE RESEONDENTS: SHRI V,Bhimanna
© Sw/AAA).CGSC.

CORAM:

HON'BLE SHRI JUSTICE V.NEELZDRI RAQO, VICE CHAIRMAN
HCON'BLE SHRI R.RANG/RAJAN, MEMBER (ADMNM.)
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Judgement

( As per Hon, Mr, Justice V. Neeladri Rao, V.C. )

Heard Sri S. Ramakrishna Rao, learned counsel For.
the apﬁlicant, and Sri Yy, 8himanna, learned counsel for
the respondents,

2, Charge memo dated 19-5-1988 was issued to the
applicant alleging thet—he was respensible—feor—the

- shortage—ef—papars that he alonguith Sri V,R, Chella,
Assistant. Manager (Stores) at the relevant time were
rasponsible for shortage of 140 reams of paper worth
Rs.25,627/-, Similar charge memo was also issued to

mr. V&R, Chella, As it is Pelt that it is necessary to
canduct jDiﬁt enquiry against both the applicant and

Sri Yy.R, Chella, permissiondaf the President was sought
for having common inquiryzzhat permission was given on
29-8-1988, By order dated HGL-§-196% Sri M,A. Rasheed
Siddiqui was appointed as Inquiry Officer and Sri C,
Seshachary was appointed as Presenting Officer,

3. ThisE@A was filed on 21-6-1993 praying for a dir-
ection to the respondents to complete the inquiry before
30-6-1993 as the applicant was going to be retired by
that date, The said prayer was amended on 26-7-1993

as per order ‘gf)this Tribunal box{¥&xxxxxxxx praying for
declaration that the action of the respondents in ini-
~tiating disciplinary proceedings after long delay is
illegal and contrary to the Principles of Natural Justice
and for consequential quashing of the charge memo and -
v’ f

v o2,

‘- 1
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for further declaration that the applicant . is entitled

for all consequential banefits.

4, 1n paras 5,6 & 7 of the reply sfatement the various

proceedings which had taken place in the inquiry against

the applicant and Sri U.R.Gﬁellaruere refarred to %ﬁﬁ}he

repl;i?iled on 11—11;199%}, They indicate that the delay

in the inquiry to some extent is due to the applicant and

or Sri V.R., Chella, the other delinguent employee. Hence,

: PV s P VOPL W v

it cannot be stated that there was inordinate delax&in the

inguiry after the charge memo vas issued in 19887

5. 1t is npow submitted for the respondents that the

delinquént officers had again taken 6 months time an the ¢

ground that the AGs Government Servant assisting them had

gone abropad,

6; During the course of argumentdin this ﬁﬁ, the learned

counsel for the applicant submitted that there was inordi-

nate delay in issual of charge memoffur it was issued in

1988 in regard to the alleged Géggéa—shee% of 1983, But

when the sqpe_uas not pleaded, the respondents had HQF
CTLANS-Z e "

%&k&ﬁ*&&%&ﬁﬂéfo traverse it., But the§9§§l submission of the

applicant indicates that there was a preliminary. inquify

and the cancernei authority might have takéen considerabrﬁ

oW (l‘ E

long time toE@rima-?acie geme—tes conclusion as to which of

the émployees'are responsible for the shortage.

7. It is nouw well settled that delay perse is not a
ground either for quashing charge memo or the inquiry
proceedings, It depends upon the gravity of the charge,
The Uﬁgmge fefers to the alleged shortage of papers worth
' P 35, ees|

abott #5725 theusand, Further, there is no plea to the

’BL\L_ e
effect that thessis—a delay, prejudice is caused to the

" applicant in defending his case in the inquiry.

v ' ceds
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8. Hence, there are neo grounds for guashing the -sharge

BE- charge MEMO &V @nnpls -

9. But we feel that it is just and proper to give

direction to dispose of the common inquiry against the

applicant and Sri V.R. Chella, expeditiously and pre-

ferably by 31-10-1985

2, Especially when both of them

retired in 1993: We hope that in their own interest, the

applicant and the other delingquent employee will co-operate

for the expeditious disposal of the matter,

10, Subject to the above the 0A is dismissed, No costswf

Member (Admn) Vice Chairman

sk

To
1., The

‘(R. Rangarajan) - (V. Neeladri Rao)

Dated : June 22, 95 e
Dictated in Open Court G

' ~K1
Deputy Registrar(Jg)CcC

Sr.Superintendent of Post Offices,

Hyderabad City Division, Hyderabad.

2, The
o/0

3. One
4, One
5. One
6. One

pvme

Officer on special duty/Inguiry Officer,
the CPMG, A.P.Circle, Hyderabad.

copy to Mr.8.Ramakrishna Rao, Advocate, CAT_ Hyd. -

copy to Mr.V.Bhimanna. Addl.OGSC.CAT.HYd.

copy to Library, CAT,Hyd.
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD.,

THE HON'BLE MR.JUSTICE V.NEELADRI RAO

VICE CHAIRMAN

A N D (O pued—mmipe.
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THE HON'BLE MR,RsRANGARATAN: {1(ADMV)
S 3-X VA
ORDERy JUDG ME NT 3 '
M.A./R.A./C.'A.NO. : - ' f

v
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TA.No., - (W.P. )

Admitted and Interim directions
issued

Allowed
Disposed of with directions.

Dismissed,
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